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BILLS INTRODUCED IN THE LEGISLATIVE ASSEMBLY OF THE
STATE OF TAMIL NADU

Under Rule 130 of the Tamil Nadu Legislative Assembly Rules, the following Bill
which was introduced in the Legislative Assembly of the State of Tamil Nadu on
8th December 2014 is published together with Statement of Objects and Reasons
for general information:—

L.A. Bill No. 30 of 2014

A Bill to amend the Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement Act, 2013 in its application to
the State of Tamil Nadu.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-fifth Year
of the Republic of India as follows:-

1. (1) This Act may be called the Right to Fair Compensation and Transparency in
Land Acquisition, Rehabilitation and Resettlement (Tamil Nadu Amendment) Act, 2014

(2) It extends to the whole of the State of Tamil Nadu
(3) It shall be deemed to have come into force on the 1st day of January 2014.

2. In the Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation
and Resettlement Act, 2013 (hereinafter referred to as the principal Act), after section 105, the
following section shall be inserted, namely:-

“105-A. Provisions of this Act not to apply to certain Tamil Nadu Acts or to apply
with certain modifications.- (1) Subject to sub-section (2), the provisions of this Act shall not
apply to the enactments relating to land acquisition specified in the Fifth Schedule.

(2) The State Government shall, by notification, within one year from the date of
commencement of this Act, direct that any of the provisions of this Act, relating to the
determination of compensation in accordance with the First Schedule and rehabilitation and
resettlement specified in the Second and Third Schedules, being beneficial to the affected
families, shall apply to the cases of land acquisition under the enactments specified in the Fifth
Schedule or shall apply with such exceptions or modifications that do not reduce the
compensation or dilute the provisions of this Act relating to compensation or rehabilitation and
resettlement as may be specified in the notification as the case may be.

(3) A copy of the notification proposed to be issued under sub-section (2) shall be laid
in draft before the Legislative Assembly of the State of Tamil Nadu and if the Legislative
Assembly agrees in disapproving the issue of the notification or the Legislative Assembly
agrees in making any modifications in the notification, the notification shall not be issued or,
as the case may be, shall be issued only in such modified form as may be agreed upon by
the Legislative Assembly.”

3. After the Fourth Schedule to the principal Act, the following Schedule shall be added,
namely:-

“THE FIFTH SCHEDULE
(See section 105-A)

LIST OF TAMIL NADU ENACTMENTS REGULATING LAND ACQUISITION IN THE
STATE OF TAMIL NADU

1. The Tamil Nadu Acquisition of Land for Harijan Welfare Schemes Act, 1978
(Tamil Nadu Act 31 of 1978).

2. The Tamil Nadu Acquisition of Land for Industrial Purposes Act, 1997
(Tamil Nadu Act 10 of 1999)

3. The Tamil Nadu Highways Act, 2001 (Tamil Nadu Act 34 of 2002).”

Central Act
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STATEMENT OF OBJECTS AND REASONS.

In order to continue acquisition of land under the Tamil Nadu Acquisition of Land for
Harijan Welfare Schemes Act, 1978 (Tamil Nadu Act 31 of 1978), the Tamil Nadu Acquisition
of Land for Industrial Purposes Act, 1997 (Tamil Nadu Act 10 of 1999) and the Tamil Nadu
Highways Act, 2001 (Tamil Nadu Act 34 of 2002), after the date of commencement of the Right
to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement
Act, 2013 (Central Act 30 of 2013) and to apply the provisions of the Central Act 30 of 2013
for determination of compensation to the cases of land acquisition under the said Tamil Nadu
Acts, the Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement (Tamil Nadu Amendment) Bill, 2014 (L.A. Bill No.5 of 2014) was passed by the
Legislative Assembly on 20.02.2014 and reserved by the Governor for the consideration of the
President.

2. The Government have now decided to apply the provisions of Central Act 30 of 2013
relating to rehabilitation and resettlement also to the cases of land acquisition under the said
Tamil Nadu Acts, in addition to compensation. Accordingly, the Government have taken a policy
decision to withdraw the Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement (Tamil Nadu Amendment) Bill, 2014 (L.A. Bill No.5 of 2014)
and to introduce a fresh amendment Bill, incorporating certain changes, on the lines of the
provisions of section 105 of the Central Act 30 of 2013.

3. The Bill authorizes the State Government to issue a notification to apply the
provisions of Central Act 30 of 2013 relating to determination of compensation, rehabilitation
and resettlement to the cases of land acquisition under the above said Tamil Nadu Acts.

4. The Bill seeks to give effect to the above decision.

R.B. UDHAYAKUMAR,
Minister for Revenue.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

New section 105-A proposed to be inserted in the Right to Fair Compensation and
Transparency in Land Acquisition, Rehabilitation and Resettlement Act, 2013 (Central Act 30
of 2013) by clause 2 of the Bill authorizes the State Government to issue notification for the
purposes specified therein.

2. The power delegated is normal and not of an exceptional character.

R.B. UDHAYAKUMAR,
Minister for Revenue.

A.M.P. JAMALUDEEN,
Secretary.



